[ 6 February, 2024 ]

Demand for inclusion of 'Ahimsa' (Non-violence) in the Preamble of the Indian
Constitution

DR. SASMIT PATRA (Odisha): Hon. Chairman, Sir, | thank you for giving me this
opportunity. | rise to seek the inclusion of Ahimsa (Non-violence) in the Preamble of
the Indian Constitution.

Ahimsa or non-violence has been one of the core values of India which won its
independence on its merits. When Indian freedom struggle and Mahatma Gandhi are
remembered, the value and ideals of Ahimsa reverberate in the minds and hearts of
people across the world, and is known as the true cherished gift of India to the world.
Hon. Chief Minister, Shri Naveen Patnaik, in May, 2018, during the first meeting of the
National Committee for Celebrations of 150" Birth Anniversary of Mahatma Gandhi,
said, "'l truly believe that the greatest tribute India could provide to Mahatma Gandhi
is to include the uniquely Indian ideal of Ahimsa or non-violence in the Preamble of
Indian Constitution". Similarly, hon. Chairman, Sir, the Chief Minister, Shri Naveen

Patnaik, in December, 2019, reiterated his demand for inclusion of the word ‘Ahimsa’

in the Preamble while addressing the second meeting of the National Committee for
Celebrations of 150" Birth Anniversary of Mahatma Gandhi. He said, "Ahimsa is the
most powerful message given by India to the world and Ahimsa has made our
freedom struggle a unique freedom struggle in the entire world." Almost three years
after he gave this call, on 239 March, 2021, the Odisha Vidhan Sabha passed a
unanimous resolution asking for inclusion of Ahimsa in the Preamble of the Indian
Constitution. Apart from this call of hon. Chief Minister, Shri Naveen Patnaik, and
Odisha Vidhan Sabha's resolution, Ahimsa, as a thought, has always been a
cherished ideal of our nation. On the occasion of 75 years of India's Independence,
Naveen Patnaikji also flagged off the ahimsa rath whose sole objective was to spread
the Gandhian doctrine of Ahimsa across these cross sections of people and
commemorating Gandhiji's special relations with Odisha.

Hon. Chairman, Sir, Gandhiji always had a very emotional chord with the
people of Odisha and on 23 March, 1921, about hundred years before the Odisha
Vidhan Sabha sat on 23" March, 2021, Gandhiji had visited Odisha. So, the bonds of
Gandhiji's ideals, the virtues of Gandhiji's principles, which are enunciated across the
world, which Nelson Mandela and various other people like him have attributed that if
India has given something to the world among many things, it has been the doctrine
of Ahimsa, non-violence. It lies at the core of the virtues and the conscience of our
nation. It lies at the basic philosophy of 'Vasudhaiva Kutumbakam'and 'Sarva
Dharma Sambhav'. That's why, Sir, through you, | humbly request the Government
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to look at this inclusion of Ahimsa in the Preamble of the Indian Constitution as
requested by my leader Naveen Patnaikji and the unanimous Resolution of the Odisha
Vidhan Sabha in 2021. Thank you.

MR. CHAIRMAN: The following hon. Members associated themselves with the
matter raised by the hon. Member, Dr. Sasmit Patra: Dr. Amar Patnaik (Odisha),
Dr. John Brittas (Kerala), Dr. Santanu Sen (West Bengal), Dr. Fauzia Khan
(Maharashtra), Shri Maharaja Sanajaoba Leishemba (Manipur), Shrimati Mahua Maji
(Jharkhand), Shrimati Priyanka Chaturvedi (Maharashtra), Shri Nabam Rebia
(Arunachal Pradesh), Shri Niranjan Bishi (Odisha), Shri Vijay Pal Singh Tomar (Uttar
Pradesh), Shri Jawhar Sircar (West Bengal), Shrimati Vandana Chavan
(Maharashtra) and Shrimati Sulata Deo (Odisha).

Demand for prior approval of notified mineral Iron Ore Blocks in Tehsil Hindon,
District Karauli, Rajasthan by the Central Government

#t RS SRfY (JTSTRRI): [T #8183, § MYSDT AMUR YHeT BT a1edl § 1$
RTSIRYT X5 T I8 HETYUI HIAT I Blcl b d8d 9 & H SB[ bl i TR
TS T TR1 1 15T H §H ISTIR Dl GG HI a1 BN IT I Dl IHTH I
B T BN, 9 £ H 5T & TgHE! [IHT 3R I & o1y g smawass § o @t
S TRE P AR IYTL B AMMBY| TTE I TAST D & 81 AT GIH-W+1ST BT &1
2, XTSI NTSg # 31U 319 B STATHR g9 & oY d8dRi= A9y Suoe &
FHMRT A1, § 2 el H o1 AT (b JARAN & BRIl [STel § ST B
TR HIH SUST 8 Ud BRIl [STel Bl dediid &< & Ui fraict, am Saxiell, 9™
CIGYRT Td UM WIRT & FHY G Wiol IRT-3R i BT A8 HeR
e 81 PR I8T W SMIRA-3IR WSl &I W= fHar SIrdm &, a1 &85 & q9Y
faera ¥ 97 1% I8 e UIs1iie Bed 8, dfc 59 &3 & foTT ISR T &
H EH U 1T ST AU B BT AGAR W TAUASISR AT, 1957 Bl
gRT 1081 (2) & ATAR, WIS AT 7179, 2015 & 199 16 & U 3R A 16
YTaET b |1 YT SITY, AT FHY A4 o+ o o7 I @ivret ot Aiamil & oy
G HATAT, HRA ARBR I Jd JJAIGT B IeIDhdl Bl 8l FSl Al Dl
et & gaigHIeT Bq 3R 59 MaeIehal Bl Yol dHR & (ol og ARGBR o 44 4
e BT YR Hol &l AU A, H 3P A1 H ARG WRBR A g H-]
I, STRIY HRAT AR 6 IO & Plell Tl & dgdiar &S & a™
T, U <exiell, U1 SIgYRT Gd UTH WIRT & FHIT UTQ ST dTel g Wirst
3MARA-3AR &b DI AT B JaTgaIG B I[STRATT &b HIAYR 3R DHRIell &3 B
STT BT ATd B IR T8l & FHY fABR &g I U8el By, Igd-9gd gIarg|




